LOK SABHA DEBATES

LOK SABHA

Thursday September 5, 1974/Bhadre
14, 1896 (Saka)

The Lok Sabha met at eleven of the
Clock

[Mg, SpeakER in the Chair]

RE. ADJOURNMENT MOTIONS
SOME HON. MEMBERS rose—

MR, SPEAKER:
any one.

SHRI C. M. STEPHEN (Muvattu-
puzha): On a point of order.

MR. SPEAKER: What is your point
of order?

I have not called

SHRI C. M. STEPHEN: My point of
order is under rule 379. Rule 379
says:

“The Secretary shall cauge 10 be
prepared a full report of the pro-
ceedings of the House at each of its
sitting and shall, as soon as prac-
ticable, publish it....”

So, with regard to the preparation of
the record, it is the proceeding of the
House which can be recorded and
nothing else, What exactly are the
proceedings of the House? We get it
under rule 81 which says:

“A list of business for the day
shall be prepared by the Secretary,
and a copy thereof shall be made
available for the use of every mems-
ber.

“Save as otherwise provided in
these rules, no business not included
in the list of business for the day
shall be transacted at any sitting
without the premission of the Spea-
ker.”

——

The business to be transacted for the
day has been included in the list of
business, and the list ig before us, Any
other subject can, of course, be raised
provided you give the permission, If
anything is said in the House without
your permission, that will not become
part of the proceedings of the House.
Only that which is, 1n law, transactable
under the Rules of Procedure of the
House or which can be permited by
you under authority given under the
Rules of Procedure of the House, that
alone can become part of the proceed-
ings of the House. Therefore, any
statement or submission made on the
floor of the House except in accordance
with the Rules of Procedure and ex-
cept in accordance with the list of
business should not be under rule 378,
permitted to go on record. So, every-
thing that ig stated except with your
permission must be put off the record.

MR. SPEAKER: The rules are very
clear about it.
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SHRI 8. M. BANERJEE (Kanpur):
My point of order is this. If you see
the order paper of today, you will find
that there is no Question Hour and
the businesg starts with furthsr consi-
deration of the motion regarding the
question of privilege. I have been a
member of this House since 1957 and I
am supposed to know certain rules as
Mr. Stephen ig supposed to know. The
question is very simple. The Adjourn-~
ment Motion does not come on the
agenda paper until the discussion op it
starts. No adjournment Motion is ad-
mitted in advance. We have o argue
and convince you, Mr. Speaker, and
you in your wisdom can give the con-
sent. Then the member concerned
asks for leave to move it, and Wwhen
you find that the number of members
who have risen is not less than fifty,
you intimate that the leave is granted.
Yesterday when an Adjournment
Motion was raised by Shri Bhogendra
Jha, you said that it was a continuing
matter.

If you say that it is a conti-
nuing matter, I want to know whether
death is a continuing matter, whether
starvation deaths are a continuing
matter ang whether atarvation
is a continuing matter and whe-
ther it should be allowed to continue in
thig country. If we are wrong in our
adjournment motion, then, I wanted
to know what should be the adjourn-
ment motion. I have moved immedia-
tely another motion to discuss the un-
precedented rise in the prices of sugar,
wheat, rice, vanaspati and other essen-
tial commodities after the anti-infla~
tionary measures taken by the Gov-
ernment from July 24 and the Govern-
ment’s complete failure to check the
prices. The Government assured us
that the prices would be checked when
they promulgated the three ordinan-~
ces....

MR. SPEAKER: I am not allowing
any debate.

SHRI C. M. STEPHEN: What is all
this? We wanted to know whether

«
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the adjournment motion has been ad-
mitted. Under Rule 60 only when the
adjournment motion is admitted, a
Member is entitled to speak, not other-
wise.

SHRI S. M. BANERJEE: I have not
completed. I know you are the Spea-
ker, not Mr. Stephen.

This is pot a continuing matter. The
only continuing matter is this blessed
government which has failed to check
the prices. I want you to give your
consent to this adjournment motion be-
cause people are starving and I would
submit that it fulfils all the conditions
and you should allow this adjournment
motion.
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“The Secretary ghall cause to be
prepared a full report of the pro-
ceedings of the House at each f its
sittings and shall, as soon as prac~
ticable, publish 1t in such form and
manner as the Speaker may, from
time to time, direct.” ~
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MR SPEAKER: There should be
no debate on this

SHRI H. N. MUKERJEE (Calcutta-
North-East) I want to make submis-
sion While I concede procedurally
that 1t 1s not desirable and 1t 1s 2lmost
reprehensible for any member just to
go on speaking at length and very
loudly In regard to the subject matter
of whatever motion he has, while con-
ceding that, I am sure you will
agree that we have to function and
4he Parliament has to functiop and I
would imagine that you would give an
opportunity to a Member who has
given previous notice of an adjourn-
‘ment motion, after he learns from you
your view of the matter and whether
you have acecpted it or not, to secure
from you further elucidation and also
to try and convince the House and you
ihat his motion is admissible. There-
fore, what 1 suggest is this. = While
Mr. Bosu’s loud utterances may not
particularly call for action we are en-
titleq to discuss the Adjournment
Motion, I am told, it 1s about the suf-
fering of the people, starvation etc.—
and the House ig entitled to hear from

you whatever reasons might have per-
suaded you to iake a view of the
matter and Sir, we have g right to
understand the position. Mr. Vajpayee
said we are in a serious situation and
a serious matter can be taken up only
by resorting to an emergent remedy
like the adjournment motion. No
treatment 1 a cavaliar fashion as sug-
gested by Mr Stephen can be permit-
ted

SHRI C M STEPHEN- Objection 1s
raised and I may be permitted to reply
Anything that is permitted 1n accor-
dance with rules of procedure may
be allowed to g0 on record. Adjourn-
ment Motlop 1s not plunged into the
House suddenly It is governed by
rules You have rule 56, you have
rule 57 Rule 56 says:

Subject to the provisions of these
rules a motion for an adjournment
of the business of the House for the
purpose o° discussing ga definite
matter of urgent public importance
may be made with the consent of the
Speaker

The next rule says

Iiotice of an gdjournment motion
shall be given before the commence-
ment of the sitting

Rule 60 says:

The Speaker if he gives consent
under rule 56 and holds that the
matter proposed to be discussed is
in order shall, after the questions
and before the list of businesg is
entered upon call the member con-
cerned who shall rise m his place
and ask for leave to move the ad-
journment of the House

Provided that where the Spesker
has refused s consent under rule
56 or 1s of opinion that the matter
proposed to be discussed is not in
order, he may, if he thinks it neces-
sary, read the notice of motion and
state the reasons for refusing con-
sent or holding the motion ag being
not ip order.

The point is, notice was not givex.
But, if, on the other hani, notice has
been given, then you will have %o take
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[Shri C. M, Stephen)

a decision as to whether thig is in order
or not. If it is in order then you call
the Member {0 move the adjournment
motion. You have two alternatives,
either not permit it at all, or kindly
spell out the reasons. Nobody has a
right to come out with a series of
arguments and start a debate all of a
sudden. If there is no permission {rcm
you, nothing should go on record
under Rule 379. That is my submis-
sion,

SHR! MADHU LIMAYE: He is 2ot
familiar with the proceedings of the
House.

T UF OF AT HIF AIET w7
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SHRI C. M STEPHEN: We will
amend the rules in that case. Every-
body cannot carry the rules on his
fingers.

PROF. MADHU DANDAVATE
(Rajapur): May I make a submission?

SHRI SHYAMNANDAN MISHRA
(Begusarai): 1 seek your giudance. It
was a completely absurd suggestion to
make.

SHRI C. M. STEPHEN: If you have
given permission then it can go on
record. I¥ you have not given ver-
mission it cannot go on  record
Nothing that he said here shall form
part of record.

SHRI SHYAMNANDAN MISHRA:
My submission is, it is absurd to sug-
gest that Rule 379 is attracted rega;d-
ing moving of Adjournment Motion
here.

Sir, I repeat 1t is absurd to sugges!
that the Secretary should be asked not
to include what is said on the adjourn-
ment motion in the report of the pro-
ceedings. It is a preposterous sugges-
tion. The Rule 379 is not attracted.

Now, he is making a subbmission on
the bagis of unother rule. I would say

SEPTEMBER 5, 1974
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that it has always been the practice or
convention here to go aceording :o the
rules. And all that is provided for
(Interruptions).

MR. SPEAKER: I shall call you
later on. Mr. Bosu.

SHRI JYOTIRMOY BOSU (Diamond
Harbour). Sir, Mr. Stephen has taken
this attitude. But he does not know
how many notices have been tabled.
We shower on you everday so many
notices. He is not aware of this. Let
him only take some trouble of reading
a little more of what we have more or
less recorded since 1987. Sir, Rule 60,
paragraph (2} says:

“Provided that where the Speaker
has refuseq his consent under rule
56 or is opinion that the matter pro-
posed to be discussed is not in order,
he may, if he thinkg it necessary,
read the notice of motion and state
the reasons for refusing consent or
holding the motion ag being not in
order ”

You know that the list of business 18
finalised the previous night when, per-
haps, Mi Speaker might have retired
and gone to bed He 1s a busy man;
adjournment motions are supposed to
come here before 10 ‘O’ clock in the
morning So, is the case with regard
to the privilege motion. I would sub-
mit that, 1n your wisdom, if you reject
this motion, then we have a right--
the inherent right—to dispute that and
to make submissions.

MR. SPEAKER: It has never hap-
pened.

SHR] ATAL BIHARI VAJPAYEE:
You admitted the adjournment motion
on the Bihar situation. (Interruptions)

MR, SPEAKER: Order please.

it wew fugrdy st ;W
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MR. SPEAKER: Will you please sit
down? 1 shall hear you.

SHRI VASANT SATHE (Akola):
Sir, first of all, he must satisfy you
in your i1oom before doing this. Let
us follow the rules. Otherwise, we
won’t he able to conduct our business
in the House.

wt =y fawd ;. werw wEea
gH W1 W I, A s Thw wrer
# I TTH TETARC AT, TAAY
TP Raag 1., (wEwE) .,

MR. SPEAKER: I shall hear you.

SHRI JYOTIRMOY BOSU: How can
I speck if the hon. Member goes on
mterrupting? I would submit to you
that as I read out the appropriate
1ule—Rule 60, paragraph (2)—tell me
as tu why you want to debar us to
make submissions when you have
doubts 1n vour mind with regard to
the admissibility of the motion. What
did we do when Shri Vajpayee gave
his adjournment motion on the Youth
Congress Rally? You were good enough
to summon the Minister concerned
and he was gllowed to make a speech
And then Mr. Vajpayee had to refute
it You heard both sides. You did it
in your wisdom.

SHRI VASANT SATHE: My sub-
mission 15 we should follow the rules
(Interruptions) He has already read
out the rule.

MR. SPEAKER: Kindly sit down. I
shall be calling you all in a minute’s
time.

SHRI VASANT SATHE: Everyday
he 18 getting up and he goes on making
some submissions.

SHRI JYOTIRMOY BOSU: Sir, the
other day, you accepted this procedure
in your wisdom that when an adjourn~
ment motion wag there you wanted to
be satisfied. The Minister was then
asked to make a statement.

MR SPEAKER: This ig no point of
order.

SHRI K. P, UNNIKRISHNAN
(Badagara): May I respectfully make
a submission and put a question to the
Chair. What I want to know is—for
the last 25 minutes we have wasted
the precious time of the House on an
unnecessary question, (Interruptions)

The basic question is whether an
adjournment motion has been moved
and, if so, whether you have given
your consent under Rule 56, The House
ig entitled to know from you if you
have given permission. If you have
not, then there is no question of any
procedural discussion.

MR. SPEAKER: Hardly I sit down
when this starts going. 1 was expect-
ing that some peace might prevail
This is now a daily phenomenon and 1
am used to it. You know the plight
of procedures in this House and the
distortion of procedures that takes
place 1n this House and how 1 feel
helpless and sad over it.

So far as the List of Business pre-
pared by the Secretary is concerned,
that is all right. But there are some
other motions which come after this
agenda jis printed. We have fixed a
time-limit for that. So, they come
within that time and they are scruti-
nised by the Speaker. It is all in the
name of the Speaker but it comes
through various Sections and with the
noting of the Secretary-General, Then
the Speaker sits over to decide which
are agdmissible and which are not 1d-
missible. It does take Place very ~ften
when they come to the Speaker there
should be no names mentioned so that
the Speaker may not get biased but
the Members come to the Speaker in
spite of that. Ip the same way in the
case of adjournment motions Members
come in his Chamber and explain the
position and the Speaker also tells
them what is the flaw, whether it is
acceptable. or not acceptable. If there
is any objection he asks the Member
how he meets it. Then 1f he holds
an adjournment motion in order
or the privilege motion dn order
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[Mr. Speaker]

he gives consent to it and the Secre-
tary-General puts a glip.on the Spea-
ker’s agenda which is before me. Thig
is also one of the motions for which
the Speaker has given the consent and
the Speaker calls that Member either
for Privilege or for the adjournment
motion or for anything else ag the case
may be, It has glso been a practice
in the past that where the Speaker
thinks that the adjournment motion
should not be allowed, he may read it.
This practice is coming from my pre-
decessors. To avoid these adjournment
motions, the 1nnovation of calling
Attention was introduced. Besides
this, another innovation came into
being. Members were given opportu-
nity to raise matterg under Rule 377.
This is of course not mandatory. Spea-
ker gives chances to Members to raise
matters of importance. All this was
done to avoid this practice of giving
adjournment motions and that had a
great effect of reducing the number
and the practice of giving adjournment
motions, which have now started com-
ing in larger number in spite of those
inpovations and departures from past
practice. If I hold it not in order and
if the Member wants to be heard, as a
matter of right, I have always said
‘No’ to it. And, if I think that the
Member may have some pressing mat-
ter, I allow him as well as the Minister
if I think that he should also make his
submission. This has occurred in this
House, though it is not strictly accord-
ing to the letter and the spirit of the
rule. This, I do only sometimes. But,
it will be very qifficult for me to do it
every day, not in one case, but in a
number of cases. 1 quite agree with
the leader of the Jan Sangh party,
Shri Atal Bihari Vajpayee, being the
end of the Session, they had no other
opportunity. But, I may tell you, the
Session Was to have concluded on 30th
August. But, some official business
was left unfinished and we thought
that by having another three days of
sitting, we will be able jo complete the
official pusiness. But, in spite of our

t intentions, may be on both sides,
we could not complete the official busi-

SEPTEMEER 5, 1974
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ness. You may have many matters
arising every day. You may have
many differences of opinion arising
every day but, I would just appeal to
you, very humbly, as my dear collea-
gues, friends gnd hon, Members of this
House that the differences howsoever
unacceptable they may be, ghould not
come in the way of businesg being
taken up and then we go on shouting,
counter shouting and the Speaker also
mtervening. We must not do it. But,
I am not averse to the opinion expres-
sed by hon. Member, Mr. Vajpayee,
that instead of going throligh all other
motions and all other complicated sub-
terfuges from thig side or that side for
discussion, I may allow on one Jay,
one or two hours to Members to raise
all sorts of matters and thus save the
House of the loss of time, instead of
doing it every day. Please sit down.
1 am very sorry, you refuse to under-
stand things. In gpite of my request,
you deliberately refuse to accept my
suggestions

SHR!I JYOTIRMOY BOSU: 50,000
people m one district alone are facing
starvation.

MR SPEAKER: In the session you
have been provided with an opportu-
nity to discuss all sorts of things. The
rules do not permit their discussion
again in the same session. How can
you do it?

SHRI C. M. STEPHEN: Sir, I suggest
that anything which is raised ner»
without permission should not go on
record,

MR. SPEAKER: I will go ahead with
he business. I will refer to whatever
;notions are before me.

, Before I take up the motions, let
ime state that Shri S. M, Banerjee has
written to me that one of our distin-
guished colleagues, Dr, Karni Singh
,hag got for us the first silver medal
in trap shooting. It is a great honour
to the country. That news is so well
received and so relieving when we are
losing on other gides. 1 am particu-
larly very happy that he comes from
the National Rifle Assoclation of India
of which I happen to be the President.
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So, you can congratulate me also that
at least my Association has produced
a man who has got g silver medal for
India.
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MR. SPEAKER: I must say that
-today I had to go to Colombg in Shri
.Lanka to participate in the inaugural
ceremony of CPA conierence tomor-
.roew by the President of Shri Lanka.
The financial business had not yet
been completed by the House and it
has to go under the signature of the
Speaker. I could not go until that is
.over. So, through your kinaness, I
-have cancelled my visit. I thank you
very much for detaining me here,

1 will now come 1o the adjourn-
.ment motions. There is one by Shri
Atal Bihar Vajpayee and Shri Jaga-
natharao Joshi wihch says:

“Situation arising out of the re-
signation of Mr. M. M Seervai, Ad-
vocate General of Maharashtra on
the ground that the Minister of Law
in the State was undermining the
position and authority of the Ad-
vocate General under the constitu-
tion.”

'This is their State matter.
we concerned with it

I'IOW are

There is another one by Shri S. M.
Bamerjee which reads:

“Immediate need to discuss un-
precedented rise in the priceg of
sugar, wheat, rice, vanaspati and
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other essential commodities after
anti inflationary measures taken by
the Government from July 1974 and
Government’s complete fajlure to
check the prices.”

I have already disallowed it yester-
day and asked the Minister to make a
statement as early as possikle, before
we adjourn,

There is one by Shri Atzl Bihari
Vajpayee about the Delhi University.

SHRI ATAL BIHARI VAJPAYEE:
It is about the teachers of the Delhi
University. It js a Central University.

MR. SPEAKER: It reads:

“Government’s failure to pro-
vide statutory security to Delhi
University Teachers leading to
intense discontent among the tea-
chers, mass protests and courting
of arrests by many of them.”

I have always held, and foilowed the
precedent from the past, that in such
cases where these are  autonomous
bodies except for broad policy matters
we do not discuss their iniernal mat-
ters. Once I do it then the Legisla-
tures in the States will start quoting
me in the case of their Universities,
and that will lead us to further com-
plications. When I face the Speakers
of the States in the Presiding Offi-
cers’ Conference I have to quote the
ruling which I cannot, if they are
wrong. You cannot deny the fact
that all the uyniversities are auicno-
mous.
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MR. SPEAKER: The next one 1
by Shri Madhu Limaye, which reads:

w o
*“The total failure of the Govern-
ment to fulfil its assursnceg given
from time to time that there shall
be no victimisation against the rail-
way workerg as also its failure to
declare immediately that it will
abide by the decision given by the
Calcutta High Court cancelling the
orders of removal/suspension from
service and not involve thousands
of poor workers in costly and time-
consuming litigation and appeals to

the Supreme Court.”

I am reading this because it is the
fag end of the session. So, this
should not be taken as a precedent.
So far as this subject 1s concerned, it
has been discussed in thiz Jours al-
ready a number of times.

it wry for® : 77 g1 A &7 AT
a7 JEr § | TAF FTWIT /W 97
& @ & A1 99T 47 g7 9 jal
977 & WE A F

MR. SPEAKER: If there re any
points which have not been dscussed
earlicr, then I will look into them.

PROF. MADHU DANDAVATE:
Yesterday the Deputy-Speaker has
said that the Government shHould
make a statement,

MR. SPEAKER: The next one is
by Shr: Samar Guha, which reads.

“Failure of the Government to
agree to a discussion on the motion
admitted by the hon’ble Speaker
for setting up a Parliamentary
Committee to probe into the matter
of giving licence to some traders on
the basis of a joint recommendation
by 21 Members of Parliament, a
matter which involves a basic issue
of confidence of the people in the
institution of Indian Parliament and
which relates, further, {o the ques-
tion of di¥nity, honour and integrity
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of the representatives elected by
thel“.”

This was already before the House:
and this comes up every day. Why
have an adjournment motion?

SHRI SAMAR GUHA (Contai): 1
have given notice of the motion on a
technical ground. You have admitted
the motion. I have befare me four
papers which have written the most
devastating editorials.

MR. SPEAKER: Then the motion
given by Shri Bhogendra Jha reads:

“Large-scale arrests in Delhi gnd
other states and Union territories
of volunters demanding end ol hoar-
ding, black-marketing and abnor-
mal price-rige.”

If some arrests have taken place, you
can ask for information. It is not
a2 matter for adjournment motion.

SHRI H. N. MUKERJEE (Calcutta-
North-East): Dehoarding operations”
were undertaken by the people be-
cause they were called upon by ike
Government to assist them in the
opcrations, Now they are arrested.

SHRI BHOGENDRA JHA (Jaina-
gar): The Prime Minister made that
appeal to the people. But the Home
Ministry acts the other way. Is it
one Government pr two Govern-
ments?

MR, SPEAKER: Then, the motion
given by Shri Jyotirmouy Besu says:

“Government’s failure to present
the report on the business for the
week due tp continued complete
dead-lock created by them in the
Business Advisory Committee...”

He has given another moiion also,
which says:

“Government's failure to supply
rice and wheat to West Bengal; a8
a result the rationing system is
about to collapse.”
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1 do not understand how the same
member can given so many adjourn-
ment motions on the same aay. Pro-
bably he thinks, if this 1s not accept-
ed, that may be acceuted Don’t
make a fun of 1t  About this also, we
should have some rule as to how
many motiong a member can give
Then he says, “Hundreds of Star-
vation deaths all over the country ”

3/ 97 aY 5T 99 faT we s, fwar
feegwrT |

Now, about the first item, Mr Piloo
Mody’s privilege motion is glready
pending before the House Mr D. C
Goshwami was on his legs

SHRI SAMAR GUHA My ad-
journment motion concerns a motion
ihat you have admitted

MR SPEAKER No, please I
huve calleg Mr Goswabpn

SHR1 SAMAR GUHA* On a
pont of order, Sir

MR SPEAKER Is 1t connected
with the business before us?
Interruptiong

st giw v fag (a3) ;A
377 & S Arfew fear 2 & wranrg
A AT qaTaTe ¥ amer wdwe g
7 & AR WA AT I ot @ &
M A TR NP F 2 a1 zq
79 FT q1 fear g ) ww 3w Sy
T a4 g7 @F & AfwT gy ama
AR sur Y gAY o &

(wwwa)

MR SPEAKER It 15 no pomt of
order I have already gone to the
next item

WTT o gAY A@ R X E ) g
AT T AT §X 1) wrw SR o <R )
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SHRI SAMAR GUHA 1 do not
know whether the skin of the Mem-
bers of Parliament has become 50
thick as that of the 1hmoceros to-day
Almost all the dailies of Calcutta—
hardly one can imagine—have drit-
ten such devastating editorials about
ilis lhicence scandal They have accu-
sed us, they have called us suspects
For that reason a motion was brought
before the Parliament to clanfy the
position and at least to see that the
mmage oif the members was cleared
You have admitted that wmotion but
that motion was blocked by the
Minister of Parhamentary Affairs

MR SPEAKER 1 gave a ruling
yesterday that the motion ;s blocked
How does an adjournment motion
come out of 1t?

SHRI SAMAR GUHA  Np resolu-
tion 1< admitted by you in the name
of consultation with the Leader of
the House This mmperial prerogative
cannot go on  But for that, my ad-
journment motion 1s perfectly 1n
order You should give reasons for
disallowmg 1t  Every day every
paper 1s writing about us What
kind of editorials do they write—
have you gone through them? The
Times of Indiwa, the Hindustan Tin vs
the Statesman and the Induan Fip-
ress—have you gone through tnen

editorials? It 1s stinking If we go
out, people will lynch us They will
lvnch the Members of Parliament

Unless our image s cleared, people
will lynch us  Will you, Mr Spea-
ker, give us protection? Qur honour
15 at state

Interruptions

MR SPEAKER May I request
you to please allow the House to go
on with 1fs business®

st aq fewd “wemw wgE, s
T NER ool w8 NI A W ygeT
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w1 fea]

AT g 1 gawT w10 78 Ar fE
&g wza vy afwar & faadty s gy
W &1 " A arfgamed S,
A% 238 g7 2fEd |

ooy Wi ¢ 9% At fewnw gt
T I A FE TR AT |

off s faw : 3w fagag
&R, WS RIMA FT T 9T A1 (T
BT AT FT GFT FT, 019 &7 41 7AT

ot Ay foad : w9 AN A gA
[ A qear fawer waT §0

WoW ARG W6 1 ¥4 ggy
FET R 1 F & G ¥, /Y o g
WA, a8 3§ FIH FT 70 | TG

gt A ?

SHRI SHYAMNANDAN MISHRA:
‘We are exercising our authority that
our motion must be brought up and
discussed in the House. You are beli-
ttling, but hon. Members will never
belittle, the authority of the House.

it wew fagrd  addy ;w9
TR ¥ 47 487 89 6 39 9T Tgw
FTAY A 1 (cqaEra) "W A sy
T &Y fF FgwewT FT FAT AR 7
T “waeR A T veea ‘aaz &7
MR, SPEAKER: It hag been the
past practice—the Businesg Advisory

Committee meets and  Government
puts its point of view there.

it vy formdr : A0 cargE WS
WIET § | WA WP, W 9 AT
AT WTH WTET T A qY e fper
wTar 4. .. (wEwaA)

o ¥ fol ag wreem e gt ww,
¥ Y v Ay g ovfrdr
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W o~ wa wwwE (J¥AT1)
WY & 9w w4F Ay s@wa §
e mg g ¢ wat Wy wwEd Ay
qg WIHAT T ISAT |

(Interruption)

MR. SPEAKER: All of you may
please sit down.

SHRI P G. MAVALANKAR (An-
medabad): Mr. Speaker, Sir, while
1 can quote more than one rule irom
the rules of procedure, I have no
wish to do that. What I see for the
last 3 or 4 days is this. I don’t want
to go into any technicalities. Bul
from what has been happening I
have been feeling very much concel-
ned and disturbed. The role of the
opposition is to oppose  vigorously
and sharply and continuously, but not
to obstruct. If its role is to oppose
and not to obstruct, then in the same
way, the role of the Government is
to govern and not to dictate. They
can settle their scores outside the
House, but let not the procedure of
the House, the conventions of the
House be wrongly used. I have been
watching that the rules are being
perveried, by both sides of the House,
and you have become almost helpless
and this sort of debate is continuing
You yourself said that a certain mat-
tey ig a State matter., You said alwn
that these are more or less subjects
falling within {he State jurisdiction
Now, the point is, what is the remedy
in the hands of the opposition. Be-
cause, Sir, they legitimately want 10
ventilate certain grievances. For
the past somedays there is no
provision for submission under rule
377, there is no half an hour discus-
sion, there is no Calling Attention
There is no other means of ventilat-
ing public grievances and  derands,
Sir.

12 hrs.
Therefore, intelligently and ingani-

ously, and murh against your advice
the Members are coming over here

«
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again and agein by iryng to use
wrongly the rules laid down in the
Rule of Procedure Therefore, I
1equest m all sincerasty that in the
last two days available you may ple-
ase gee that you call the meeting of the
Business Advisory Committee as
early as possible Sir, I am feeling
disturbed at what 1s happening here
these days, and so you will kindly
cell the meetmg of the Business Ad-
visary Committee mmmediately, and
let it go i1nto the whole matter And,
to1 the remaining two days you will
please see to 1t that we are permutted
and enabled to raise matters under
some rules which will make 1t possi-
ble for us to express the public gre-
vances here rightly and legitzmately

Now I am sorry to say that you
want us to speak on anything mspec-
tive of rules It 13 good that you
will give us one or two hours every
day 1mn this regard But we should
spt ak under the rules To find a way
out of the present difficulties, do not
want to change the rules and conven-
tions  followed by this Parliament
For the last twentyseven years, thus
House has been carrymg on a democ-
ratit experiment which i1s an envy of
the developing as well as the deve-
loped world Let 1t not be twisted

T wani to conclude by my submis-
sitn on g point of order  Please bring
oui something which will enable the
Members of Parhament be longing to
all sides of the House—Congress Op-
position, Indipendetent etc —to raise
the matters which are legitimately
within therr rights  All this trouble
has come because of the Govern- ‘
ments dogmatie, ngid and mflexible
Insistence on not having a Parha-
mentary Probe in the matter of alle-
ged 21 signatures of MPs I should
have thought that this matter s 30
Important that you, Mr Speaker, in i
your good faith and fair sense, suo- '
moty come forward for the Parlia-
Tentary probe You are gur friend,
Philospher and guide sitting in this
Augugt Chair und it is my duty to
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tell you that you, Mr. Speaker, should’
come suo motu in this Houge and
propose 1mmediately a Parhamentary
probe.

MR SPEAKER If you were the
vSpeaker given this suo motu power
unde1 the rules, I am sure, you will
wpe the first person tp gbject to it.

SHRI P G MAVALANKAR: You
are the protector of the dignity of
the entire House 8o, you can do 1t
even 1if the majority says ‘no’ You,
as Speaker, must do this taking mtoe
account the digmty of the House
That 1s my submission

ot ay ferd : moR FETR R 100 %

Ted g AT fae ea Y @y
% gyt & | T 7y Aifad wrad a9
g€ ar &1 weay @ ¥ sifama &
UEH & AT H OF AT AT )
& wTEAT g

Sance the strength of modern
party disciplne makes a mmstry
largely invulnerable to direct attack
in the House of Commons, the criti-
ctism of the Opposition 18 primarily
directed towards the electorate, with
a view to the next election, or with
the am of mfluencing government
policy through the pressure of pu-
blic opinion The floor of the House
of Commons provides the Opposi-
tion with their main instrument for
this purpose Accordingly, the Op-
position by usage has acquired the
T1ght to exercise the mitiative 1
selecting the subject of debate on
such occasion as the debate on the
Address m reply to the Queen's
Speech, on motions of censure and
supply days?”

z qream safad ¢ fe ew Sy Y
sfaerata W weer & faag o7 @b
F7Y FT AT fa¥r ) 39 v o Wk
grawT W uC wWf FA w1 5
for ar aY 190 & Agy srer g Ay
FIIT § AN Ok FARA NATA T R
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[ 71 femd]

1 FHR $ATT FATEIA BT ATHAT E FH
FEAT ATEA & AY WY QEFANE HOA ¥
for foad ST 7TY A G Aqv AT
| gAY ¥ FEw FE@ A A
HTREAFAT WG & | qF AOAAT JIC AL
TBAT @A | gafEd W AT e
Y T FX T FH HR

MR. SPEAKER: 1 gave my ruling
yesterday. In such motion where you
do not come to an agreement in the
Business \Advisory Committee the
Speaker does not come in and that
cannot be circumvented by another
procedure because it will be setting

up a bad convention.
(Interruptions)

st wew fagrdt weddy : g
FEA T B AW § ATT TE AT A,
ArQ i sHar & A9 iAo
T faua g 7€ & 1 o= 0w &Y @Ry
f s qrat & 7

QAN 3®@AT A I W0 AT
&

ot wee fagrlr avodedt ; w7 W
ag wrea & f& woeieT gz ar SR e
WE AFERF 97 AEA TG FNIT g AR
sFT A I 3 PRI ATEy
efFgueT goa aw Iy am ? =
¥ uefae foar &

R EE SRR W9 A SY
AT § Wi S gf @ fomd e v
oTIR TP HGITX § 6T A WY
? W% i wow & Y are o3 oy
AT FQ ¥ &Y JawT 7AW 7T W d
AT g3 Y U feur wmg~—

ot wew fagrdy wrodedt : ag Ay
amaf g1
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wow W ;¥ A o W
w1 &Y wgr ol aw

ot wew fagrdt avwddy @
qarzy v wr &3¢ 7

weaw wivew : 32 9w S A
31 oF & & AR AX vawT @
v faorra gramgady FaET &, difen
I qWT &Y ¥ 1 q@T ST ¥ AW &V
difad 1 A arw v %1€ W @E
g ar § uw faqz & SEwr gETES
¥F AW |

SHRI SHYAMNANDAN MISHRA:
Sir, I rise on a point of order We are
really in a situation in which the
Chair should extend some sympathy
to us. We are in the midst of an
anarchy so far as the proceedings of
the House are concerned.

MR, SPEAKER: My full sympa-
thies are with you but I am not in a
position to find the rule under which
I can allow you.

SHRI SHYAMNANDAN MISHRA:
You have been pleased to say that
since the Business Advisory Commit-
tee has not come to-any agreed con-
clusions, there is no remedy open to
us. Then how to get our subjects on
which we feel strongly discussed in
the House. May 1 ask, you, gince you
happen to be the Chairman of the
Business Advisory Committee, why
have you chosen it tp be necessary to
abdicate your functions.

The BAC is an instrument which
the House has created for settling the
agénda of the House and €or allotting
time for each item of the agenda of
the House.

But, this instrument heg fallen into
disuse. This instrument is being assi-
sted to a peaceful demise by no less
a person than the hon. Speaer. Now,
may I ask you, therefore, it you have
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allowed this institution to go into dis-
use, what is the way in which this
House will function? This Houge has
no other way of functianing. But, we
do not implore you to get a 'meeting
of the Business Advisory Committee
called becatise 1 read simster looks in
the faces of some hon’ble Members.
They think that we are trying to im-
plore you for a meeting of the Busi-
ness Advisory Committee. We cer-
tainly do not ask you to call a meet-
ing of the Business Advisory Commit-
iee, if you don’t feel like calling it.
But, here is your function—of meces-
sity we have created an institution
like this—to get a meeting called. If
you are not trying to do that, then,
Sir, we, as representatives of the
people have certain duties by the
people and we will see to it that those
duties are served by us, in spite of
the Chair not taking upon itself the
functions which we had assigned to
jt, in the spite of the fact that the
Government remains obdurate on
many of the public issues and they are
very insensitive and impervious to the
public criticism.

(Interruptions)

SHRI H. N. MUKERJEE: Sir, you
admitted notice of a motion under
Rule 189 and ngo date has been fixed
for the discussion of such a motion.
But, it was, notified according to the
rules under the heading ‘No-Day-Yet-
Named Motion'. Sir, Rule 180 is
very specific:

“The Speaker may, after consi-
dering the state of business in the
House and in consultation with the
Leader of the House, allot g day or
days or part of a day for the discus-
sion of any such motion.”

meaning the motion on which the
notice has been admitted by you.
You may choose not to do so. You
may tell us that you are choosing not
to do s0. But, that is a different mat-
ter. The Business Advisory Commit-
tee is not coming into the picture.
As far ag I can understand, the
Buginess Advisory Committee is bound
by Government's specifications of cer-

tain business they allot time for it
The Business Advisory Committee
as such arrogateg to itself some extra-
ordinary functiong and I am suspici-
ous—I am beginning to be suspiclous—
1 am beginning to be suspicious—of the
confabulations which go on there to
the detriment of the House in gene-
ral and to the benefit of individual
Members. I am sorry to have said
that, But, that apart, you are inves-
ted with the power that you can do
so. You have admitted the notice,
You have publicised it. It is your ad-
mission which has attracted publicity
all over the country. It is a different
matter if that kind of accusation is
made against whoever it is, a Minis-
ter or a Member of the House, and it is
not thrashed out. But, publicity was
given in all the Indian newspapers.
Your bulletin carried the news of
your admission of the notice of the
motion. Having dome so, you are
under a moral obligation, ag far as I
I can gee the morality of it to exer-
cise your power under Rule 180. The
Business Advisory Committee may
be blown. Speaker can himself do so
,under Rule 190.

SHRI S, M. BANERJEE (Kanpur):
Sir, as I said yesterday, my point of
order is on Rules 189 and 190. Sur.
kindly hear me.

MR, SPEAKER: You are repeating.

SHRI S. M, BANERJEE: Sir, kindly
hear me for two minutes. Sir, when
notice was given under Rules 193, 184
and 186, I thought that that will be
confined to the Business Advisory
Committee and sweet will of the
Business Advisory Committee. That
is why, I sought to give a notice
under Rule 189, with the help of other
Opposition Members including Mr.
Shyamnandan Mishra, Mr. Vavalankar
Mr. K C. Halder, Prof Madhu Dan-
davate, Mr. Bade, Mr. Hukum Chand
Kachwai, Mr. P. K. Deo and Mr, 8. P.
Yadav. We moved a motion under
Rule 189 which has been very correct-
ly quoted by my hon. and respected
friend, Prof, Mukerjee. He quoted
Rule 189. It says.
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[Shri 8. M. Banerjee]
“I# the Speaker admits notice of
a motion and no date is fixed for
the discussion of such motion, it
shall be immediately notified in
the Bulletin with the heading ‘No-
Day-Yet-Named Motion’.
I am quoting the Lok Sabha Bulletin
dated 31st August, 1974;

“The Speaker has admitted the
following motion under rule 189:

That this House resolves to cons-
titute a Committee of the House
consisting of 15 Members to be
nominated by the Speaker to
undertake an enquiry to identify
the persons, circumstances and
factors that have tended to lower
the dignity of the House as a whole
as a result of the alleged associa-
tion of the names of some Mem-
bers of the House with the letter
of recommendation for the grant
of licence to the parties referred
to in the reply to Starred Ques-
tion No. 730 in the Rajya Sabha
on the 27th August, 1974.”

This motion does not mention the
name of this or that minister nor does
it mention the names of those 21 mem-
bers. If a calling attention notice is
allowed, I would have done that. But
it is not being allowed. This paper
says:

FIT AT F TAL- GIT A1F, q9T
q 7T w7 a1 wfadt §
T 4G §

I would request you to allow a
discussion and uphold the parliament-
ary democracy, so that we are able

to prove that we are not ag corrupt
as the people think.

SHRI JYOTIRMOY BOSU:
rule 190 says:

“The Speaker may, after consi-
dering the state of business in the
House, and in consultation with the
Leader of the House, allot g day..”
ete.

It is not “shall”. You may or may
not consult the Leader of the House;
it is not ob{igatory on you to consult.

Sir,
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MR. SPEAKER: I have explained
the“positiont & nathbeér of tintes. T have
nothing to add to what I said yester-
day that there has not been & xingle
occasion in the recent history of this
Parliament when the Speaker suo-
moty fixed the time without putting
it before the Business Advisory Com-
mittee, If I depart from it todey and
accept one, tomorrow again they will
come for that; day after tomorrow,
again they will come and I will be
opening something which I will not
be able to stop. So, I am not going
to do it. I have no power. It has
never happened in the history of this
Parliament.

SHRI MADHU LIMAYE: 1
give you a precedent.

will

MR. SPEAKER: Everything ig dis-
cussed in the BAC, the report of the
BAC is brought before the House and
adopted by the whole House, ag a re-
commendation of the whole House.

SHRI SHYAMNANDAN MISHRA:
What is the rute?

MR. SPEAKER: I am telling you
the prectice. The recommendations
of the BAC are accepteg by the whole
House. Now you say that the Spea-
ker can do it. Tomorrow the Speaker
will do something which will not be
liked by the other side. We will also
be setting up a bad precedent. You
are not doing any service to the House
by suggesting such things. As sugges-
ted by some members, in the BAC I
will provide an opportunity for both
sides to meet again. So far as the
other suggestion is concerned, I will
never acept it.

AN HON. MEMBER: Why not ac-
cept the sdjournment motion?

MR. SPEAKER: No, I cannot accept
it as an, adjournment motion, I do not
want to establish any suth conven-
tiona. & am not going to lting as an
adjournment 'motion what is not
agreed 'upon by the BAC. We wilizhest
in the BAC and 1 will try to mediste.
Beyon that.; 1-sennot do snything. So
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far as this ia concmed it is over.
-Now, Shrij Shankar Dayal Singh.

SHRI SAMAR GUHA: Sir,on &
point of order.

‘MR. SPEAKER: Kindly, done not
wbstruct the proceedings.

it viwe T fag : worm R,
ArEaE AT zHaET AT FA G
T &, @gw & wfuw g  @F i
i farar &1 ArEEET AT ¥ OWR
T & S TR 3—-A SwaAW W@ T ar
IAEY [T IAAT WICHT, IAEY IATT
# g% eanty faar oY F1 w2 A7 @I
ar 1 w g wgAr g o faT S
A, A fram, g mfa & g4 a9
&Y qwm ¥y qFa7 ¥ wt w@r A wmy
2, gaarer WY "wEs frowaw wr o
TG E | OEW AWMI &1 AT | IIHT
T graTe w7 gAT g-zAfay fw
o o &7 AT gFTea €, 9 gAY arg
g 2 § AT ;W W T F AR A
T Y aaaéj zq ol wT¢ 9T §
3w ¥, qraas, & AvT R e ©4 . L

weow wiRd : § fow w7 ganr
g var %Y w9 frard g @ fow wr
T ag) gATaT § AT ag W FEO
&, arear &, 9t 39+ @1 Aran Ag §

it stwe Tave fag : & W WA,
T & W fRAwm st wrar fe gn
AN Y TS TeT FT ATA HEAT TG §,
feq g oiv § W g grURaT
gat g s gmmd & T AW
waE 98 §Y facer @ & 1 o=@ A
oY Fgar gy § ar faswrge A ar
wod § gmdram qw I g ) oA
FT SHTT BT 56 FT [T o747 FT”AT

W S 4 o Wy @
FT IFT g1 67 7T a1 @ § 7

it siwe T fag @ 3T
fdg w<aT wrgar § 5 wma 377 #Y
&Y QATS F¢ | 57 fod qare w1 fr
T 1€ & AT g ar /LT 377
¥ Aria 99 71 @ A% | 99 wreatg
¥ AT gareTe & e o 9N gY
@ & Sa% gam & fadw way ot Fr
FATT GIA FF IR AT 16 |

MR. SPEAKER: Mr. D. C. Goswami.

SHRI DINESH CHANDRA
GOSWAMI (Gauhati): Mr. Speaker.
Sir, on the last occasion in the incon-
clusive dobate. ...

SHRI SAMAR GUHA: Sir, on a
point of order.
SHRI DINESH CHANDRA

GOSWAMI: The Speaker hasg called
me.

MR. SPEAKER: I have -called Mr.
D. C. Goswami to continue his speech.
We are on item 1 of the Business.

SHRI SAMAR GUHA: Sir, I am on
a point of order.

MR. SPEAKER: On what?

SHRI SAMAR GUHA: You have
permitted another member....

MR. SPEAKER: 1 did not permit
him to gay anything under rule 377.

SHRI SAMAR GUHA: You tolerat-
ed him.

MR. SPEAKER: He wanted to raise
a matter under rule 377. I said, ‘No’.
Now I have called Mr. Goswami for
the first item on the order paper.

SHRI SAMAR GUHA: On my Ad-
journment Motion....

MR. SPEAKER: No question of Ad-
jourament Motion now. I am not
allowing. 1 have already Riven my
ruling. T have now caled Mr. Gee
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[Mr. Speaker]
swami for the first item on the order
paper,

ot wew fgrdt wrwdd : weae oY,
# slo §HR g ¥ Wiy Fe@T g fr 7
ST ATANY BT WA T AFE 1 WA FE
¢ fr fasrdw geargsey w99 oy 51
&30, wrq vaw 2 T G
1 fifaw 5371w 9w fay Wi
AT A1ZT § 1 AT @Y Pawer QT W
T TE I AT AT H AT 7/ | AT
&Y HTAS Y AT @ AT WRT T

MR. SPEAKER: Mr. Samar Guha,
Please sit down. I have gone to the
next item.

SHRI SAMAR GUHA: I want to
draw your attention to one thing.
This matter is not confined to the
four corners of the Parliameni only.
It has gone outside. The dignity and
honour is threatened. ..

MR SPEAKER: Please do not inter-
rupt. I have gone to the next item.

Shri Dinesh Chandra Goswami.

SHRI SAMAR GUHA; It is more
necessavy that you shoulg take a very
careful consideration. Otherwise, a
number of M.Ps. may be slaughtered
outside, they may be lynched. I want
to draw your attention that any time
¢hey will lynch us. That is the reason
why I have given the adjournment
motion.

12.30 hrs.
QUESTION OF PRIVILEGE—contd,

CERTAIN NEW5 KEPORT PUBLISHED IN
‘PRATIPAKSHA’ A 1l1ndpu WFEKLY.

CHANDRA
lasgt

SHR1 DINESH
GOSWAMI (Gouhati):On the
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day in this inconclusive debate, when
1 wag on my legs, I condemnad in no
uncertain manner Mr. Fernandes in
whose paper this fllthy news item was
published. Of course. I am not gur~
prised because I cannot expect any-
thing better from him because charac-
ter assassination ig the only and last
political weapon left in his hands. I
also pity him because I know that
this news item is the result of a deep-
rooted frustration in his mind and I
do not want to go into the causes of
frustration because if I go into it, I
will be only throwing a stone into the
harnet's nest and already we have
enough trouble in this House. There-
fore, I would not like to enter imto
another coniroversy.

My only submission is that by this
filthy item Mr Fernandes has not
denigrated this House, he hag not
denigrated any one of our Party mem-
bers but has denigrated himself and
those of his colleagues who have ine
spired him to make this statement,
They have denigrated themselves.
There is a saying in my language that
when you spit upwards, it falls on
your face, and exactly that has hap-
pened.

The Opposition may ask that if I
feel so strongly about thig filthy news
item, why is it that I am not in a
straight manner accepting the motion
of Shri Piloo Mody? I have deeply
pondered about the whole thing. I
would like to place certain submis-
sions before the House. What is the
purpose and task of the Privileges
Committee. The Privileges Commit-
tee's function is to guard against the
violation and for restoration of the
privileges. The Privileges Committee
does not git as a court We want {0
utilise the Privileges Committee in
order to safeguard the dignity and
honour of this House. I pose the ques-
tion before the House. Whose duly
primarly is it to maintain the dignity
and honour of this Housc? The pri-
mary duty of maintaining the honour
and dignity of this House rests with
us, because, if the entire country eves



